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TEE HMACHAL PRADESR STATE AID TO INDUSTRIEG 
(AMENDMENT) ACT, 1978 

(ACT No. 27 aF 1978)l 

(Kecehcd the %sent of thc Gnvernor, Aimacild PI-adesh lm the 31st May, 
1 1978 and was published in R.1i.P. Extra., dated the 5th June, 1978, P. 

718). 

I t  is hereby enacted by the Legislative Assetnbly of Himachal Prndcsh 
in thc ~we;t~-ninth Year of thc Republic of India, as fdl1uivs:- - 

1. Short title and1 commencement,-[I) This Act may be caIIed.the 
Himachal Pradest~ State Aid 10 J n d ~ ~ s i  ries (Ame~ldntunt) Aci, 1978. 

, '  (2) 'Ii shall come into forcc at once. 

2. Amendment of sedtion 35.-In scction 35 of the Himachal Pradesh 
State Aid to Industries, Act, 1968 (2 of 1971) artrr the \vords "with the pre- 
vious sanction d the State.Gavcrnrnent?' find b e h e  the sign ",", the words" or. 
of any other officer, as Inay be authorised hy it in this b'cbalf" shall be insetted. 

THh: RrmACHAL PRADESH STATE LEGISLATURB PROEEEDINGS 
- (PROTEG'rIDN OF WBUCATION) ACT, 1977 

. . ,: AEKANGEMISNT OF SECTIOKS 
Settionr : 

-1. .. Short title and commencement. 
2. Dfinition. , 

. 3. Publitxiti* oE,rep,orts of Himachd Pradesh State. Legislatt~re, pro- 
ceedings privilege. 

4. Act also to apply to Hirnachal Pradctsh State Legislature proceedings 
broadcast by wireless telegraphy. 

THE HIMACHAL PRADESH STATE LEGISLATURE PROCEEDINGS 
(PROTECTION OF PUBLICATION) ACT, 1977 

(Received the assent of the Governor of HimachaI Pradesh on the 7th February, 
1978 and was published in R.H.P. Extra., datcd the 13th February, 1978, P. 
83). 

1. For Stalerncnl of Objects and Reasons sre W .H.P., Extra .. bt. 6-4-1978, P. 294. 

2 For Statement olObjects and Rcasans see R.H.P. Ex!ra., dt. 31-12-1917, P. 1206. 
. , ' I  



Arr Act Jo,pytect tlre pri~licution. cf rcor/s p, octt~li~lgs of. tlre .Hinuchal Pradesh Stnte 
Lc~isIuture. I - { . ,  

BE it cnnctcd by the Legislativr: Assembly of Himachal Pradcsh in t l ~ c  
Twenty-ci~11tI1 l'ciir or t1lc R t p ~ ~ b l i c  of' India as fol!ows :- 

, , 

, I. Short title and commc~icemefit.-(1) 'I'llis Act may bc called the 
Miinnc:I~aI Pradrsh S tatc Legislar urc I't*ocecdings (Pmtcclion or f ublicatian) 
Act, 1977. 

, I 

12) It  shall come into force at once. 

2.' ' Definition.-In this Act "rlewspa~cr?:)' mean animprint& pcrindical 
work containitlg public n k w s  or ccliknents on puldic ncwvs, arh'includes a news 
agency ?upglying, 1n;iterj a1 for publia tion in a. newspapec. 

3. Pnblication of reports of Himachal Pradesh Spte Legislature 
proceedings privilege.-(I ) Savc as otherwise provided in sub-seclion (2), 
no pcrson shall be liable to any proceedings, civi1,or critninalj in any court in 
rc~pcct of thc publication in a ncrvspnpcr of asubstantially true rcport of any 
proceedings of t11c Himacbal Pradesh S tatc Legislaturc, unless the publication 
is proved to &e been made, with malice. . . I r 

. ,{2Jt Nothing. i.n svb-section (1) shall be -construed .as protecting .the .pub- 
lication of any mattcr, the publication olwl~ich is,not for the pubtic good. 

4. Act also tdfapply to Him'achaI Pradesh -State Leginlake 
proceedings broadcast by wirelcss telegraphy.-The Act shall apply 
in rclatinn to reports or ninttcrs broadcast by mcans -of wireless telegraplly 
as part of any prograrnmc or service provided by means of a broadcasting 
starioaas 5t!applicd in relation to &ports or'matters published in a nmvspaptr. 




